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INTRODUCTION 

I Kapoor Chand Chatrman of the Commuttee on the Welfare of Scheduled Castes and Scheduled Tribes having been authonised by the Commuttee 10 this behalf present this report on चिट rescrvation/representation of Scheduled Castes and Scheduled Tribes 1n the Education Department Agriculture Department, Anmmal Husbandry Department Health Department and Haryana Urbana Development Authonty and the action taken by the Government on recommendations/cbservations था the Twenty First Report of the Commuttee on the Welfare of Scheduled Castes and Scheduled Tribes The report 15 based on the rephies furmshed by the department/autonomous 00165 explanations and clanficauons received duning the deliberations and further observations/recommendations made by the Commuttee पा पड behalf 

The Commutiee examined the Admunistrative Secretaries of various Department referred to 1n फिट report 

A brief record of the proceedin gs of each meeting has been kept separately पा) the Haryana Vidhan Sabha Secretariat 

The Commuttee wish to express their thanks to the Adminsstrative Secretaries of various Departments referred to 1] the report and फटा representatives who appreared before the Commuttee for oral examimation ॥) regard 10 the reservation/representation of Scheduled Castes and Scheduled Tribes 1n therr respective departments/autonomous bodies 

The Commuttee are also thankful for the whole hearted and unstmted Co-operation extended by the Secretary/Under Secretary and his staff 

CHANDIGARH 
KAPOOR CHAND Dated the 25th February 1997 

CHAIRMAN 

(v)



करा PORT 

The Commuittee on the Welfure of Scheduled Castes and Scheduled Tribes for the year 1996 97 was consututed १$ 1 result of the motion passed by फट Haryana Vidhan Sabha n 1ts sitting held on 24th May 1996 authorising the Hon ble Spealer to nominate the Members of the Commttee पाते 1lso appoint the Churman of the said Commuttee 
Ch Narain Smgh वे Member of the Commuitee was appomted Chairman ए the Commuttee by the Hon ble Speaker on 24th May 1996 and on his ppowmniment as a Minister Shrt Kapoor Chand ML A was appomted as Ch urman ए the Commuttee by the Hon ble Speaker on 6th September 1996 

The Commuttee held 33 suune ull 10 d ye 

In 1ts first meeting held on 241 June 1996 the Secret iry Haryana Vidhan Sabha addressed the Commuttee on behalf of the Hon ble Spe ther nd expluned the scope and functions of the Commuttee पा deta] The Charrm-m while thanhing the Hon ble Speaker for nommation assured that the Committee will work for improving the lot of down trodden secuions of the socicty १६ atso for the unplementation of various rules/regulations/ Instructions 1ssued by the Government from tme to tme for thewr implementation so far as the Scheduled Castes बात Scheduled Tribes पट concerned 

The Committee selected the following departinents/autonomous bodies for exuninition during the year 1996 97 — 

1. Educauon Department 

Agniculture Department 

Health Department 

2 

3 Amimal Husbandry Dep irtment 

4 

5 Haryama Urban Development Authority 

CDUCATION DCPARTMENT 

After seiection of the Education Depariment by the Commuttee the [fu yana Vidhan Sabha Secretanat vide letter Dated 10 7 96 requested the Government for sending the matenal relaung to the reserv ion/representation of Scheduled Castes and Scheduled Tribes पा the Lducation Department within 2 fortny ght The Government inspite of various remunders 1ssued by the Haryana Vidhan Sabh 1 Secrctaiat send only one copy of the reply on 21 11 96 The Department w 15 1shed to supply 35 copies of the reply vide this office letter No 27131 dated 12 12 96 and remumder No 1045 dated 20 1 97 but the same hs not been recerved 

The Commuttee took ) very serious view of the mdifferent attitude of the Department and thus recommended that the malter m 1y be brought to the notice of the Chuef Secretary for t1hing बता] action 18 unst the delinquent officers of the Department under mtimation (0 the Commattce
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AGRICULTURE DEPARIMINT 

The Agriculture Department Haryana was requested by the Hryana Vidban Sabha 
Secretariat vide letter dated 9 7 96 to supply the matenal relating to the reservation/ 
representation of Scheduled Castes ind Scheduled Tribes पा Agriculture Department 
within a forimght The Goverament mspite of varteus reminders 1ssued by the Haryana 
Vidhan Sabha Secretanat could not supply the desired information पा tme However the 
Government supplied the material on 18th September 1996 which was not according (0 
the required information Again severd remunders werc sent (0 Commussioner & Secretary 
to Govermnent, Haryana Agriculiure Department The Government however supplied 
the material on 8th November 1996 but the wformation supplied by the Government 
was up to 315 March 1995 whereas vide tlus office letter No 26 Wel Sch /1996 97/ 
11043 dated 90 July 1996 the department भाड़ 1shed to send the reply up to 31 3 1996 
The department was agamm requested on 9th January 1997 and 20 1 97 to send the 
nformation but the same has not been received yet 

The Commuttee took 1 senous view of the 1t dufferent atitude of the Department 
and thus recommended छापा the matier m 1y be brought (0 the notice of the Chief Secretary 
for taking necessary action agunst the delinquent otficers of the Depattment under 
muamation (0 the Commiattee 

ANIMAL HUSBANDRY DEPARTMI'NT 

The Animal Husbandry Dep wiment was asked by the Haryana Vidhan Sabha 
Secretariat vide letter dated 8 7 96 to supply फिट matertal relatmg (0 the reservation/ 
representation of Scheduled Castes wnd Scheduled Tribes या Ammal Husbandry 
Department within a fortmght The Government ispite of various reminders 1ssued by 
the Haryana Vidhan Sabha Secretanat could not supply the desired information 1 tume 
The Government however supplied the materil on 6th November 1996 and the same 
was scrutmised by the Commuttee m 15 meeting held on 12th November 1996 and 
questionnaire छा fruned by the Commuteee thercon the, very d 1y The said questionnaire 
was sent by the Hiryana Vidh in Sabh Secretar it (0 the Iinancial Commaissioner and 
Secretary to Government Haryan1 जाता o Husbandry Deputmenton9 1 97 forreplymg 
the same but the reply of the questionnaire 15 511 awaited from the Government The last 
reminder 15 sent to I'nancial Comnussioner & Secretiry 10 Govt  Haryana Anmmal 
Husbandry Department on 20 1 97 for replymg the same but the reply of the questionnatre 
15 sull awnited from the Government 

पा. वि DI PARTMENI 

The Health Department Huryant wis asked by the गो घर ताप Vidh ता Sabha 
Secretarabande letter dated 9 7 1996 to supply the m ttern il rel wing to the reservation/ 
representation of Scheduled Castes ind Scheduled Tribes of Health Department within = 
fortnight The Government inspute of 1ssuc of various remunders by the Haryana Vidhar 
Sabha Secretariat could not supply the desued mform ion 

The Commuttee took a serious view of the ndifferent attitude of the Department 
and thus recommended that the matter may be brought (o the notice of the Chief Secretary 
for takung the suitable 1ction 1g unst the delimguent olficers of the Department under 
wtimaton to the Commuittee
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TOWN & COUNTRY PLANNING DEPARIMENT 

The Haryana Vidhan Sabha vide letter dated 9 7 1996 requested the Department 
for supplymng the matenal relting (o reservation/representation of Scheduled Castes 
and Scheduled Tribes 10 the Haryana Urban Development Authonty राधा a fortnight 
After the 1ssue of reminder by the Haryana Vidhan Sabha Sceretaniat the Government 
has requested (0 give three months Gme for sending the requisite information The required 
material was received on 9 10 1996 and the same was scrutimsed by the Commuttee पा 
1ts meetng held on 15 10 1996 and a questionnaire was framed The same was sent by 
the Haryana Vidhan Sabha Secretariat to Comrmussioner HUDA on 5 12 1996 forreplying 
the same within १ fortmght 1he reply of the quesbionnaire 15 still awaited from the 
Government 

Smce the Government did not respond m the matter the Commuttee felt sorry 
about 1t and did not proceed further 

GENERAL RCCOMMEILNDATION 

During 1996 97 while examining vartous departments the Committee observed 
that the departments did not send mnform won required by the Committee 1 spite of 
reminders 1ssued by the Haryna Vidhan Sabha Secretariat wath the result that the work 
of the Commuttee was paralysed and the Commuittee was unable to funchion properly 
The Chief Secretary to Government Haryana have already 1ssued 1mstructions to all 
departments on the subject which the Commuttee observed have not been adhered to by 
varous departments The Commuttee thercfore took a serous view of the lapse गाए 
recommend that the Chief Secretary to Governinent, Haryna may agun take up the 
matter with the Adimstrative Secretaries 

IMPLEMENTATION OI' RECOMMI NDA TTONS/OBSLRVATIONS 
CONTAINCD IN THI 21ST RI PORT 

The Commuttee considered/scrutimsed the wlion taken by the Government on 
the recommendations/observations contuned m 15 2] st Report In the cases where the 
replies were not recesved from the Government the Government was remmnded by the 
Haryana Vidhan Sabh1 Secretarint [he Commattec or uly cxamuned the representatives 
of the concerned Departments/Government tor not supplywg the iformauon about the 
action taken on the recommendations of the Commutice 

The Commuttee felt satisfied with the 4ction t ken by the Government on some of 

i 
1 the reoOmmendatlons/observatlOns, 

dropped 
1 

tthem The Tecommendations/observations which 

, pages alongwith further »bservations of the 

are sti1ll outstanding are shown on the following 
| 

Committee 
!
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ANNEAURE A 

On Creation of Haryana 17 posts of Storekeepers allotted to Haryana out of 17 

posts 13 were filled up and 4 were vacant One Sh Madan Lal belonged 10 S C out of 

13 Storekeepers one vacancy of Storehecper became vacant on appomntment of Sh 

Jogmder Pal Bakshi as D/man Civil All these five vacancies were filled up on the 08515 

of Board s letter 555 Board (Confd 74)/23 85 dated 1 7-74 Outof these one post was 

filled up by S C candidate Sh Chandgt Ram Afier this two vacancies came into exist 

ence due to resignation of one Sh Madan Lal SC on 5 11 76 and second on the dis 

missal of services of Sh Shanti Lal पा May 1976 Afier this some new posts were 

created on openmng of new wmsututes Dunng 1985 86 ten posts of Storekeeper were 

filled up on adhoc basis through Employment Exchange Out of these two S C cands 

dates $/Shn Raghubir Smgh and Puran Smgh were appointed on 6 7 85 and 28 8 85 

respectively because no recommendation were receved from the Board Twelve ap 

pointments letters were issued on recetving the recommendation from Board on 18 3 88 

to fill up the posts of Storekeeper Out of which two S C candidates S/Shr1 Sewa Dass 

and Dhan Singh were gtven appointments on 25 3 88 Both these pomnts were reserved 

for S C at roster pomts 4 and 8 Both these S C candidate did not jowned पाला duties 

after given reminder Later on therr appomntments were cancelled and Board was again 

requested on 26 7 88 to send candidates against these posts Remunders were also1ssued 

10 Board Duning tlus period two adhoc S C candidales filed wnit petitions जो the Hon ble 

Punjab and Haryana High Court Due to tlus reason , the Board was mformed on 12 6 89 

not to sponsor candidates against these vacancies tll the decision of the case The dect 

s1on of the Hon ble Punjab and Haryana High Court went 1n favour of the adhoc employ 

ees and the Department filed S L P m the Hon ble Supreme Court of India Out of these 

cases 1 one case the decision of the court recetved on 9/93 Accourding (0 this decision 

the respondent was not to be given appowntment Deciston 1o other case has not yet been 

recewved on 9/93 the demand of one post of Storekeeper reserve for S C was sent 10 

Board and later on the demand for two morc reserve posts for 5 C were sent to Board on 

5/94 गए this way Board had three vacancies Board recommended two S C candidates 

vide letter 20 6 94 and on the basis wihich both were appomted m July 1994 There was 

a short fall of one post earlier and demand for two reserved posts was sent (0 the Board 

vide letier date 25 1 95 Reserved roster pomtat Sr No 4 & 8 for S C ¢ame mto existance 

पा 1986 Sr No 14 10 1994 and Sr No 180 1995 Roster pomnt at Sr No 4 and है were 

filled up 1n 1994 and demand for roster pomt 14 & 18 15 stll lying pending with the 

Board and Department have wrtten several D O s and reminder letter to the Board to 

fill up these posts It has also been requested to the Board that ता case he 15 unable to 

recommend suttable candidates NOC be 1ssued Sternous efforts घाट being made by the 

Department to recoup the short fall of two storekeepers and none of the official/officer 15 

hold responsible for this delay पा the circumstances explaned above
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ANNEXUREL B 

Durnng the year 1983 64 posts of social study Instructors has been created The 
requistiion 15 sent (0 Employment Exchange for filing the post on adhoc basts out of 
which 13 posts were reserved for SC candidate but no candidate was sponsored by the 
Employment Exchange In the wnterest of trammg the 13 SC posts were filled from 
General Category candidate with the condition when ever that qualified SC category 
candidate was available their services will be termmated The 1nterview date was again 
fixed on 16 8 83 On (5 date one candidate was sponsored by the Employment Ex 
change This candidate was belonged to U P and he was not found fit for this post After 
that again interview date was fixed on 11 1 84 The Employment Exchange sponsored 
three SC candidate and all were selected/appointed 

As explamed above the requistion was sent to Tmployment Exchange tune & 
again but the Employment Exchange failed to sponsor quahfied SC candidate 50 the 
posts were filled from General Category candidate 1n the interest of rammng  As such no 
acuon was required agamst any officinls/officers of the Department 

It 1s made clear that agamnst फीड sanction seats (256) One social study Instructor 
was appointed Now as per revised norms of DGE&T one Social Study Instructor 15 
appomted agamst 1000 sanction seats AT present 17 Social Study Instructor are re 
quired out of which 15 posts are filled One S C candidate 15 appomted when 3 SC 
candidates are required The requisition 15 being sent (0 S S $ Board Haryana for filling 
the 2 posts from SC candidate
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ANNEXUREL C 

ACCOUNTANCY AND AUDITING INSTRUCTION 

There was a short fall of 3 posts of S C category 1 the vocauon of Accountancy 
and Auditing A requisiion for 11 posts was sent (0 the board vide letter dated 6 9 91 पा 
which the demand of 5 posts meant for SC category was also included The board vide 
फ़िल्म letter No SSSB (Confd) 92/83 dated 7 2 92 sent the hist to the department 1 which 

the names of two candidates belonging to S C category were also mcluded but the 
board did not send the application forms of these candidates As such the Board was 
requested vide directorate letter No TE/153/11/27/91 dated 14 8 92 to send the applica 
tton forms so that the appomntments could be made Thereafter Govt was requested 10 

extend the validity of the hist of Board after 6-2 93 wide letter NO Te/153/19/20102 
dated 22 10 93 However the Board did not send फिट applicabon forms of candidates 
relating to S C category आएं पा the mean time the demand of S C category increased as 
8 result of which a requisition for 6 posts of S C category 10 which a short fall of 3 posts 
was also mcluded was sent to the Board vide letter No TE/111/12371 dated 7 6 94 The 
Board advertised the posts on 22 9 94 but no recommendations have 50 far been re 
cerved
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Procedure for dealing with the unplementation of the recommendations/observa 
tions of the Committee on the welfare of scheduled castes and scheduled tribes 

(a) 

(0) 

(0) 

(ते) 

(e 

® 

| 

() 

After a Report 15 presented 10 the Haryana Vidhan S1bha copies thereof wall 

be forwarded by the Secretary Haryana Vidhan Sabha directly to the Admin 
istrative Secretaries concerned with the subject matter of पीट Report 

The Admimnistrative Secretaries concerned with the subject matter of the Re 

port will consider the recommendations of the Commuattee on the welfare of 

Scheduled Caste and Scheduled Tribes a copy of the letter being endorsed to 
the Head of Department concerned sunultaneously General recommenda 
tions will be dealt within the Welfare of Scheduled Castes and Backward 
classes Department 

The Heads of Department concerned shall furnish thewr comments on the 
recommendations of the Commuttee on the Welfare of Scheduled castes and 
scheduled Tribes 10 the Admumstrative Secretary concerned on rece pt of the 

Report of the Committee 

The Admimstrative Department concerned will then take mmmediate steps 
for the iumplementation of the racommendatons of the Commaittee concern 

mg 1t It will take the case (0 the Mainster Incharge of the Department or the 

council of Ministers as the case may be 

The case m wlich the Admimstrative Department 0065 not agree with फिट 
recommendations of the Commuttee will be forwarded to the Secretary 

Haryana Vidhan Sabha with detailed reasons लि comments Then Secretary 

Haryana Vadhan Sabha will forward these comments (0 the Department of 
welfare of Scheduled Castes and Backward Classes (0 examine cases and 

offer (060 comments 

The Admmistrative Department will then tahe immediate steps for arrving at 

a decision n such cases (0 the Mimster Incharge of the Department or (0 the 
Council of Ministers if necessary for incorporiting in फट Memorandum for 

the Council the view of फिट Department of welfare of scheduled Castes and 
Bachward Class 

After a decision has been taken at the appropnate level the same will be 

communicated to the Secretary Haryan Vidhan Sabha by पीट Administra 
tive Department with a copy to the Commissioner and secretary 10 Govi 

Haryana Welfare of Scheduled Castes and Bachward Classes Department 

Cases wvolving disciphn ury action and किए wcial and other irregularities should 

be placed before the Mmuster concerned or the Council of Mimsters as the 
case may be even though the recommendation of the Commuttee on the wel 

fare of Scheduted Castes and Scheduled Tribes 15 proposes (0 be accepted 

The cases mvolving financid uregularities will invariably be decided 1in con 

sultation with the Finance Deprtment
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() The Secretary Haryana Vidhan Sabha will prepare statement showing the 

action tahen on the report of the committee and place 1t before the Commut 

tee Further comments of the Commuttee if any will be communicated to the 

Admimstrative Secretanes to the Government of Haryana for necessary ac 

tion 

The Vidhan Sabha Secretanat will mamtain a hst of outstanding recommenda 

tions of Commuttee on the welfare of Scheduled Castes and Scheduled Tribes and pent 

odically remind the Department concerned A half yearly report ending on 30th yune and 

31 December will be furnished by the 1500 yuly and 15th January to the Director welfare 

of Scheduled Castes and Backward Classes Department by the Heads of Departments/ 

Admunistrative Secretaries about the implementation of the recommendation of the Com 

mittee Every effort should be made by the Administrative Secretaries/Heads of Depart 

ments to expedite the action on the recommendations/observations of the Commmittee 

and this work should be treated 85 a general rule on Top Prionty basis 

28380—H VS—HGP Chd
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